5 Re. B. O. H.-

Shut up.... (Interruptions). Either
you control them, Sir, or I will.

MR. SPEAKER: He will please sit
down.

SHRI BUTA SINGH (Rupar): Is he
a super-Speaker?

MR. SPEAKER: Does he think that
‘shut up’ is an ordinary expression
and that he cap address it to every-
body?
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SHRI SHEO NARAIN: I withdraw
it. I will obey you.

SHRI RANJEET SINGH (Khalila-
bad): But let them also be usked to
behave.

MR. SPEAKER: I am not going to
allow any member unless and until I
hear Shri Sheo Narain.

SHRI SHEO NARAIN: As one of
the humble members of your Business
Advisory Committee, I supported the
decision to take up Shri P. V. Shas-
tri’s motion. You also agreed that it
should be taken up wund discussed.
But you see what is happening. The
Minister of Parliamentary Affairs
goes on changing the agenda as he
likes. If this is going to be permitted,
permit me to resign from your Com-
mittee. What is the use of my being
in the Committee if the decisions
taken therein are bypassed in this
manner? You should permit us to
resign from the Committee if this is
what is going to happen to decisions
taken by the Committee.

BHADRA 12, 1892 (SAKA)

Re. Question of 6

Privilege.

SHRI JYOTIRMOY BASU: Are
you asking the Home Minister to
make a statement on the police atro-
cities in Krishnagar?

MR. SPEAKER: He will please sit
down. I will look into what he said.

SHRI S. M. BANERJEE: If you
see the order paper today, you will
see that there is hardly any time left
to complete the discussion on the Re-
ports of the Scheduled Castes and
Scheduled Tribes. There is no doubt
that the motion of Shri P. V. Shastri
about subversive activities in the
whole country--including many par-
ties--is very important. But the ques-
tion is simple. In this House 90 per
cent of the time hag been exhausted
on Naxalbari or on West Bengal.

SHRIMATI ILA PALCHOUDHURI:
I have also a submission to mrake.

SHRI S. M. BANERJEE: Let us
discuss her conduct also.

That discussion can be postponed.
The problems of the Scheduled Castes
and Scheduled Tribes have been high-
lited by hon. members. I suggest that
we should get a reply from the Min-
ister. Otherwise, there will be an im-
pression created that they are very
cold and calloug to them.
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MR. SPEAKER: oYu need not go
on adding your own interpretation.
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SHRI PILOO MODY (Godhra):
We do not have to stick to these con-
ventions; we have broken every other
convention. Why should we stick to

this alone? I have come to have no
respect for the rules of the House.
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SHRI S. M. BANERJEE: I want to
say.... (Interruption.) Because it
concerns my party leader.... (Inter-
Tuptions).

MR. SPEAKER: Nothing will go
on record.

SHRI S. M. BANERJEE: **
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Observations were made with res-
pect to this House. These few
observations made by the hon. Mem-
bers and some others, I shall be send-
ing to the Chairman also and after
he writes to me, then I shall decide
whether we should discuss it in this
House or not.

SHRI PILOO MODY: Call Mr.
Bhupesh Gupta before the bar of the
House.

MR. SPEAKER: In a number of
instances these matters were dis-
cussed in the Presiding Officers’ Con-
ference. There are certain decisions
taken. I shall proceed according to
the decisions taken. There is ample
opportunity. In such cases they are
taken up with the Chairman of the
Upper House. Then we shall take it
up here.... (Interruption).

Re. Question of BHADRA 12, 1892 (SAKA)

Re. Question of Io
Privilege
RE: BUSINESS OF THE HOUSE—
contd. }
) MR. SPEAKER: Mr. Basu went on
in spite of my request.

SHRI PILOO MODY: Cancel all
he said from the record.

MR. SPEAKER: Thank you very
wmuch for your free and voluntary
advice all the time.

SHRI PILOO MODY: I can make
the advice quite officially and in a
straightforward manner.

SHRI JYOTIRMOY BASU: If you
permit me just to translate what is
written in this Bengali newspaper...
(Interruption).
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SHRI M. L. SONDH] (New Delhi):
When I saw the agenda papers today
I expected the Prime Minister’s name
would be there and that she would
be good enough to come to the House
and make an announcement about
interim relief. Yesterday history
resumed its march. 1 should like that
the money which is to come from the
princes should be given to the Cen-
tral Government employees. This is
the last day. Does it mean that if
the fish supply in Bengal is not there
you allow half an hour intervention
and not for other things? I crave
your indulgence. I am making a
point which is of some relevance. If
the Central Government employees
go on strike it will mean loss of
national income and the Prime Minis-
ter will then feel that the public sec-
tor is not working. Why not take
time by the forelock and announce
today, the last day of the Lok Sabha’s
current session, that the Central Gov-
ernment employees will be given
interim relief to the extent of Rs. 70
(Interruptions) **

**Not recorded.



